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central ^mlnistp.ative tribunal
priicjpal beich

NEW DEiHl

Q.,A. MD. 846/39

New Delhi this the 24th day of March, l994

OCR AM ;

THE H0N*BLE Mi. JUST EE V. S. MALII\.'IATH , CHAIRMAN

THE HON'BLE iVR. S. R. ^.ISE, MEA0ER (a)

Rafiq Alam S/0 Sayeed Mchd. Sher iff »
working as Supervisor (wireless) ,
Upper Jaosjna Division,
Central Water Commission,
Sewa Bhawan, R.K. Puram,
New Delhi,

None for the Applicant

Versus

1. Union of India through
Secretary, Ministry of
Water Resources, Shram
Shakti Bhawan,
New De Ih i.

2. Chairman,
Central Water Conniission,
Sewa Bhawan, North Block,
R.K. Furam, I^w Delhi. .

3. Md-id. Muzzam,
Upper Yamuna Divn. Central
Water Commission, Sewa Bhawan,
R.K.Puram, Naw Delhi.

4. Central Electricity Authority,
Sewa Bhawan, R.K. Puram,
New De Ih i
through its Chairman.

None for the Respondents

ORDER (CRaL)

Hon'ble IVir. Justice V. S. Malimath -

App licant

Responde nts

None appeared either for the petitioner or for

the respondents though we vjaited for quite some time;

We find from the ordersheet that none appeared for

the petitioner on 23,10.1989 as also when it was

posted on the next date on 17.11,1^989. This shows

gross indifference on the part of the petitioner to
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conduct of his case. Hence, we consider it just and

proper to dismiss this application for non-prosecution.

Ordered accordingly.

C.

.{ S. H. -Adige )
Metriber (A)

( V-. S. Malimath )
Chairman

24.3.1994

Later on Shr i M. L. Vertna, learned counsel for

the respondents appeared and submitted that in view

of the order passed on 8,8.1989, the petitioner has

got relief and the O.A. has become infructuous and

that he has also joined. This statement of the

respondents* cour^el is also recorded.

( S. R/Adj4e )
Member (a)

( V. S. Malimeth )
Chairman


